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sgrated Regic Mfic
d GOVERNMENT OFﬁIND{IA . Ground Floor, East Wing
, 39 R4 Wiy 'E”‘El ,I_ New Secretariat Building
MINISTRY OF ENVIRONMENT, FORESTS Civil Lines, Nagpur - 440001
& CLIMATE CHANGE E-mail: apccfcentral-ngp-mef@gov.in
F.No.CC-298/RON/2020-NGP/ Q 183 Date: 30.07.2021

To,

The Director

Member Secretary

IA Division (Infra-2)

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan,

Aliganj, Jorbagh Road,

New Delhi-110003

Sub: Original Application No. 100 of 2020 Shri. Udayasankara Samudrala Vs. Union of India
pending before the NGT, WZ, Pune

Ref:

1. Ministry letter no. 1A-3-3/29/2021-IA-1Il dated 28.05.2021

Sir,

. The undersigned is directed to refer to the subject matter. Ministry vide letter under
reference requested this office to carry out the site inspection and submit factual report.
Accordingly site inspection of the project was carried out on 21.06.2021 and a report on present
status of the project along with the information on issues raised in the OA no. 100 of 2020 is
enclosed herewith. Following observations have been made by this office:

1. PP during the site inspection, submitted that the construction of the project was initiated
without prior EC, as the project assumed that Funicular Ropeway System does not attract
the provisions of EIA Notification 2006 as Funicular Ropeway System runs on the tracks .
installed over pillars.

2. Public Works Department (PWD), Government of Maharashtra vide letter dated 30.11.2019
clarified that Funicular Ropeway does not fall under the purview of Ropeway Advisory Board
of Public Works Department (PWD), Government of Maharashtra. .

3. The construction of Funicular Ropeway system has been initiated before, obtaining
Environmental Clearance. The installation of the system is é'ompleteﬁ'ahd trial runs were
conducted. The operations of the system are yet to be commenced.



Wl
L\ 8 L'
directly to the regulatory authority concerned as above, the regulatory authority shall engage
another public agency or authority which is not subordinate to the regulatory authority, to
complete the process within a further period of forty five days,.

(v)  If the public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely expressed, it shall report the facts in detail to the concerned regulatory authority, which
may, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity, the concerned regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) shall invite responses from such concerned persons by placing on their website the
Summary EIA report prepared in the format given in Appendix IIIA by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt of a written
request for arranging the public hearing . Confidential information including non-disclosable or
legally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use
other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultation process shall be
forwarded to the applicant through the quickest available means.

(vii)  After completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes in the draft
EIA and EMP. The final EIA report, so prepared, shall be submitted by the applicant to the
concerned regulatory authority for appraigal. The applicant may alternatively submit a
supplementary report to draft EIA and EMP addressing all the concerns expressed during the
public consultation.

IV. Stage (4) - Appraisal:

(i)  Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the public consultations including public hearing proceedings, submitted by the
applicant to the regulatory authority concerned for grant of environmental clearance. This
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned in a transparent manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned shall make categorical recommendations to the regulatory
* authority concerned either for grant of prior environmental clearance on stipulated terms and
conditions, or rejection of the application for prior environmental clearance, together with
reasons for the same.

(ii) The appraisal of all projects or activities *vhich are not required to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed application Form 1 and Form 1A as applicable, any other relevant
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4. Regional Office, MoEF, Bhopal diverted 1.95 ha. of forest land vide letter no. 8B/37/97-
FCW/982 dated 02.05.2000. However PP did not obtain the change in land use permission
in view of the change of technology from “mono cable pulsated fixed grip passenger
ropeway" to "Funicular Ropeway"

5. MPCB granted consent to establish for the project vide letter no. Format
1.0/BO/JD(WPC)/UAN-0000083713/CE/CC dated 08.07.2020.

This issues with the approval of the Regional Officer, IRO, Nagpur.
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(Suresh Kumar'Adapa)
Scientist ‘D’
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Annexure-A

The Original Applicatidn No. 100/2020 titled as Udaysankar Samudrala vs. Union of
India & Ors. was filed before the National Green Tribunal, Pune bench. Applicant sought the
intervention of Hon'ble Tribunal to direct respondents 1 to 5 to take effective action to stop
further construction, erection, development or change of nature and character of the site of
purported funicular ropeway project at Jivdhani Temple.

IA-Ill Division Infrastructure vide letter no. |A-3-3/29/2021-IA-lll dated 28.05.2021
requested the Integrated Regional Office (IRO) to carry out the site inspection and submit a
factual report in line with the direction of the Hon'ble Tribunal in the aforesaid matter.

Accordingly, a site visit of the project has been conducted on 21.06.2021. Following
officials were present during site inspection.

1. MoEF &CC, Regional Office, Nagpur

¢ Shri. Suresh Kumar Adapa, Scientist'D’

2. M/s. Shree Jivdani Devi Sansthan

‘ a. Shri. Pradeep Tendulkar, Jivdhani Trust
b. Shri. Nitin Patil, Jivdhani Trust
c. Prateek Thakur, Environment Consultant
During the site inspection, it was observed that the construction of funicular ropeway system
was completed. The system contains track of 400 meters with two funicular cars. One Car goes
up and one Car comes down. Both cross at one location. Steps have been constructed on the
side of the track to evacuate passengers in 8£se of any emergency. The track is over 35 pillars
with height ranging from 30 cm to 11 meters. The photographs are enclosed as Annexure-1. As
per the information provided, Trial run has been completed. The system is yet to commence its

operations.

The observations of Integrated Regional Office over the issues raised by the applicant

are as follows:

'S.No. | Allegation | Observation by IRO
1. | The applicant is a devotee of Jivdani | SEIAA, Govt. of Maharashtra granted ECto

Mandir and visits the temple often. The | M/s. Damodar Ropeways & Construction

temple is on the hilltop and surrounded | Company (P) Ltd for the construction of
by greenery and forest area. This is an | mono cable pulsated fixed ”grip

ideal place for some peace and | passenger ropeway.




[ tranquility. ~ However,

| applicant visited the temple on

: !18.11.2020 after almost 5 years, he

[ was very appalled to see an ugly
| construction of railway track right from
| the bottom of the hill to top of the hill.
' This ugly structure is completely
jspoiling the greenery and serenity of
J the area.

' The applicant then made local
‘ enquiries and found that this ugly
J structure from the bottom of the hill to

top of the hill has been put for

| Funicular Ropeway System which is
due to start shortly. The construction of
the same began around 3 years back.
{ The applicant took some photos of the
[ same,
|’ Thereafter, the Applicant got to kno‘\‘rvL
| that the
granted in favour of another company
lon 17.09.2009 for a
,lpulsated ropeway project, which got
{expired on 16.09.2014. The applicant
[ then found out that the Funicular

Environmental Clearance

monocable

l Ropeway project contract was awarded
' to Respondent No.5 in January, 2018
No.5 started
2018 without
obtaining any environmental clearance.

and the Respondent
| construction in  July,
‘The applicant further obtained a copy
 of the application of the terms of
 reference (TOR) in connection with the
J‘ said proposal in the form of a letter

| 30.11.2019

! )
=

1O

when  the ‘ Project proponent (M/s. Shree Jivdani Deyi |

| Sansthan) submitted that the ropeway work

has been started in 2009. However the
same has been stopped (without any |
considerable progress) due to proposed!
change in technology. Project proponent!
decided to implement the ”Funicularf
System Technology” instead of approved !

| ‘mono  cable pulsated fixed grip)

passenger ropeway’ due to safety |
provisions in the Funicular technology. PP

submitted that Funicular Technology s |
safer than the mono cable pulsated fixed ,
grip passenger ropeway in terms of "
evacuation of passengers in case of;i
emergency. ]
As per the information provided, PP sought l
clarification from Ropeway Advisory Board |
of Public Works Department (PWD), {
Government of Maharashtra whether the |
‘Funicular Ropeway” falls under Aerial [
Ropeway Category. PWD vide letter dated J
clarified  that Funicular ;
Ropeway does not fall under the purview of "
Ropeway Advisory Board of Public Works l

(PWD),  Government ‘of |

Department |

Maharashtra. 4

During the site inspection, it was observed |
that funicular ropeway system has been.'

e )
> —-

installed. {
PP informed that application for oblaining
EC for the funicular ropeway was made as |
the project was not sure whether the project |

[attracts the provisions of EIA Notification |
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"Afterwards, the Applicant also found

| dated 25.09.2019 and Respondent No \ 2006. However,

»,4 applied for environmental clearance
1 on 30.09.2019.

few newspaper reports published on
| 13.01.2020 reporting that 2 workers
died while working on the Funicular
Devi

Ropeway project at Jivdani

' Temple as well as a newspaper report
tfrom The Times of India dated 14th
January, 2020 also makes note of the
fact that the .
project 18 months ago...

Jivdani trust began the

It was informed that 2 ‘workers died due to

(gt

it was observed thatl

application was made after initiating the
|
construction. ‘

\
|
|
|

the accident happened on 12.01.2020. The | |
incident was happened due to negligence \
of the deceased and the contractor. PP |
submitted that a complaint has a\readyl
been filed with Virar Police Station. A |
compensation of Rs. 5, 00,000 each was
paid to family members each of theI\
Details are

deceased. enclosed as l

Annexure-2.

Applicant was disconcerted as to how
the concerned forest and environment
departments allowed such huge scale
destruction of nature and forest land

| therefore carried out various searches

on the Internet. As he searched the
internet he was devastated to note that
'the whole construction of Funicllar

Ropeway system has been done

without any environment clearance.

{Such blatant violations have been

carried out by the respondent no. 4 in

willful  disregard of the environment

laws of the country.

Regional Office, MoEF, Bhopal diverted
195 ha. of forest land vide letter no,i
8B/37/07-FCW/982  dated  02.05.2000. »
Copy of the final approval is enclosed as
Annexure-3. However PP did not obtain |
the change in land use permission in view | |
of the change of technology from “mono \

cable pulsated fixed grip passenger‘

|

|

ropeway" to “Funicular Ropeway”

: |

On 21.11.2020, the applicant, while

reading the morning news, came

| across an article in the ‘Mumbai Mirror’

whereby he came to learn that the

respondent launched a

no.4 has

BP informed that only trial run- was |
conducted. The operations are yet to be |
commenced. It was also mformed that the

temple was closed most of the time due to

| the pandemlc situation, During the sne‘
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| That the saig

| Funicular Rail service to ferry people to |

}the temple in Virar. The article further l]
noted that Funicular Rail is a type of
cable drawn railway for steep slopes,
like hills and that trials for the service

| have already begun and it was due to /

launch by next month. |

project has been

]constructed on a forest land and the
the website of the
Forest ang

being

applicant from
| Ministry of Environment,
| Climate Change
| Www.parivesh.nic.in, downloaded g
shippet containing reference of a
proposal dated 30.09.2019 submitted
| by the said trust as user agency, with II
' the name “Jivdani Passenger Funicular g
f Ropeway”. |
: "“ﬁi’é’? "é”s"“Bh“Eé“t’é”é‘f‘é'{éFtTrTg"&f‘tE‘
| project sometime in the year 2018 and
éven as on day today i.e. when the
| project is almost completed and close
fto the commencement of commercial !
( operation, the prqject does not have an ,'
| Environmental Clearance (EC).)t js
,’ stated that Environmental Clearance is
| a mandatory requirement for a project !
| of this kind as it Squarely falls within |
item 7(9) of the schedule of EJA
(’ notification, 2006,

|
| the Clearance
'30.09.2019 after substantial progress |

|

l

J

| That the “respondent no 4 applied for /
Environmental /
l

| was

i s i e

made to the Funicular Ropewa J‘

inspection, It was observed that temple was
not open,

'Regional Office. “MoEF, Bhopal divered
1.95 ha. of forest land vide letter no.
8B/37/97-FCW/982 dated 02.05.2000
Ministry granted Terms of Reference for the
project for EIA/EMP the

studies for

construction of Funicular Ropeway vide j

letter dated 03.12.2019. The environmental |

clearance is yet to be granted for the
project.

Already covered

The construction of the project commenced
and the status was reported in this office
letter dated 18.12.2019 as:

‘The construction of funicular ropewav

|

I

|

!
\

|



' project.

The applicant then obtained a copy of
the
reference (TOR) in connection with the

the application of terms of
said proposal in the form of a letter
dated 25.09.2019. it had
submitted by the respondent no. 4
the

Infrastructure

been

before Member  Secretary,

and Miscellaneous
Projects and CRZ Committee, Ministry
of Environment, Forest and Climate
Change. A copy of the said proposal
the

collectively enclosed herewith and

' and terms of reference are
marked as Annexure —-A/3.
That

proposal that a reference has been

it will appear from the said
made to prior Environmental Clearance
granted in favour of another company
on 17.09.2008. It has been represented
by the respondent no. 4 that due to
change in technology, the womk  of
Ropeway had been stalled. However,
the applicant learnt that the Funicular
Ropeway project was awarded to
Respondent No.§

Thereafter, the applicant came across,
at page D8 of the TOR, the earlier
Environmental Clearance dated
17.09.2009. the material features to be
this

noted from

Clearance dated 17.09.2009 are as

follows:
i. EC was granted for a '‘Monocable

| was started. PP submitted that the

Environmental |

! 7 V" ‘]

f
2 .
L §

has been started as the project was
doubtful the
Ropeway” can be categorised as “Aerial

whether

Ropeway. "

that
ropeway work has been started after
obtaining the EC in 2009. However the

Project proponent submitted

“Funicular

the |

work |

same has been stopped due to proposed

change in technology. Project proponent
decided the
System Technology” instead of approved

to implement ‘Funicular

‘mono cable pulsated fixed grip

passenger ropeway’ due to
provisions in the Funicular technology.

As per the information provided, PP sought
clarification from Ropeway Advisory Board
Public Works (PWD),

Government of Maharashtra whether the

of Department

“Funicular Ropeway” falls under Aerial
Ropeway Category. PWD. vide letter dated
30.11.2019 that

Ropeway does not fall under the purview of

clarified Funicular

Ropeway Advisory Board of Public Works

Department (PWD), Government

Maharashtra.

&

safety |

of |
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Ropeway’ at Shree Jivdani Temple. |t

laid down that such Environmental
| Clearance was granted only for an

| ) Aerial Ropeway which was required to

| | follow standards of ropeway system as {!
J’: per the Aerial Ropeway act, l
| Jl ll. The Environmental Clearance notes |
| that there shall not be any change in /
'the layout plan/master plan submitted
to the authority  without jts prior

} gpermission and such approval has to

| be obtained before the commencement

! of construction work.

o Iiii. The Environmental Clearance also (
[ l‘J denoted that its validity is only for a f
| | period of 5 years and as such it was [
{ | due to expire on 16.09.2014.

‘ iv. That the said project was on &
| ( Forest Land ang necessary forest

clearance was required.

|
W e
|
|
(

&

| project as on the date of application
f | being 25.09.2019, Such fact is false
| and fabricated as it is an uncontested

l

( fact evident from the materials |
available in the public records that the |

| | said Funicular Ropeway construction |
i | work began in the year 2018. In fact, at

|
jpage B-2 of the Application for TOR

| | dated  25.00.2019, there s a |
I ‘.' representation made by respondent no. }
! J4 that Respondent No. 5 had 'beenJ

9. | The said | proposal of TOR reveals that | It was observed that apy
the Funicular Ropeway project is a new | was made after initiating the construction.

Sy
T

N

plication for the £C
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appointed as Technical Consultants for |

fcarrying out initial studies and for
IIpreparing a feasibility study for the
project. On the contrary, in actuality,
No. the

contractors incharge of building the

the Respondent 5 was
ropeway project from sometime in
2018. The respondent no. 4 made a
false and a concocted statement for
procuring the Environmental Clearance

| at a belated stage.

z' The applicant states that Clause 1.5 of
heading (ii) activity of form 1, of the
proposal would reveal that the authority
has been mislead by the respondent
no. 4, through its misrepresentation
that the construction would be made on

The fact that

construction had already begun in 2018

a future date.

| was suppressed from the authorities. In
' doing so, the respondent no. 4 has
| committed fraud on the authorities.

the |

|

10. | The applicant further found that th‘e;e is

a stark difference in  Funicular
Ropeway project and Monocable
fixed  grip

Ropeway in terms of its land use and

Pulsated Passenger
}the environmental damage to be
sustained. In case of Monocable
fixed  grip
Ropeway, the requirement of land, (in

| Pulsated Passenger
this case a forest land) is minimal since
only two pillars are to be constructed
on the ground for the development of

e
During the site inspection, it was observed j

that the funicular rope way track is an;

elevated track; The track is supported by 35 !
pillars of dimension 0.7 meter X 1.1 meter. |
The heightiof'the pillars from ground z’s”
ranging from 30 cm.s to 11 meters. J
PP also submitted that monocable pulsated !
fixed grip passenger ropeway requires !
both enfls. The

requires  considerable

strong foundation at

i

| foundation also

-

amount of area, %

-



[ the terminal stations on both ends. In a

Funicular Ropeway project, the entire

’project is built on land as it involves

laying down of railway track on the
The
environmental damage is exponentially

ground. land used and

| higher in case of a Funicular Ropeway

project. As such the respondent no. 4
could have in no way gone ahead with
the
Ropeway

construction of a Funicular

project without an
Environmental Clearance or on the
basis of an Environmental Clearance
granted for a Environmental Clearance
granted in favour of another company
on 17.09.2009 which expired in the

year 2014,

1%

From the application of the respondent
no. 4 before the State Expert Appraigat
Committee (SEAC-1), it appears that
there is a stark is representation on
behalf of the respondent no. 4 is as
much as they have stated that the
‘existing project' had an Environmental
| 17.09.2009.  Such
statement made by the respondent no.

Clearance on

4 is absolutely false and aimed at
misleading the authorities in as much

| as the Environmental Clearance dated

17.09.2009 was not for the existing

Funicular project, it was for a

' monocable pulsated ropeway project

and in any event had expired in 2014.

SEIAA, Govt. of Maharashtra vide letter
dated 17.09.2009 granted EC for the aerial
ropeway based on monocable pulsated
ropeway project.

PP submitted application for obtaining EC

for the construction of funicular ropeway |

project. ”

It was observed that application for the EC




October, 2019 by Expert Appraisal |

Committee (Infra-2)
perusal of their minutes of meeting, it is
gvident that the Respondent No. 4 had

started construction in July, 2018.

and by bare

“.

was made after initiating the construction

1

13.

The respondent no. 4 accordingly,
ought to have submitted a prior
application for Environmental
Clearance for Funicular Ropeway and
ought to have obtained requisite
permission before the start of the

project.

Project proponent decided to implement the
“Funicular System Technology” insteadﬁ
of approved ‘mono cable pulsated fixed |
grip passenger ropeway’ due to safety\
provisions in the Funicular technology. It |
was informed that the construction of the
project based on Funicular technology was
started before obtaining EC as the project
the
funicular system is coming under aerial |

proponent was not sure whether
ropeway technology (which requires prior
EC) or not. :

As per the information provided, PP sought
clarification from Ropeway Advisory Board
of Public Works (PWD),
Government of Maharashtra whether the

Department

“Funicular Ropeway” falls under Aerial
Ropeway Category. PWD vide letter dated
30.11.2019 that

Ropeway does not fall under the purview of |

 clarified Funicular

Ropeway Advisory Board of Public Works
Department  (PWD),
Maharashtra.

Government  of

s

From the materials available on record,
it also appears that the respondent no.
4 has not even obtained Consent to
Operate or Consent to Establish from
the appropriate State Pollution Control
Boards.

MPCB granted consent to establish for the

project vide letter no. Format |
1.0/BO/JD(WPC)/UAN-0000083713/CE/CC |
dated 08.07.2020. Copy of the same is
enclosed as Annexure-4. : -
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‘the Environment Protection Act 1986 {
"and Environment Impact Assessment I
| Notification, 2006 in contravention and |
~also acted in contravention of the
provision of the Air (Prevention and
' Control of Pollution) Act, 1981 and the
‘Water (Prevention and Control of |
' Pollution) Act, 1974. |

‘The respondent no. 4 acted contrary to | Already covered. PP instalied a ST

CMD for the treatment of wastewater.

': 17,

‘The respondent no. 4 aiso acted m
| violation of other provisions and by not
obtaining prior permission and acted on
its own whims and fancies in complete

General Statement

. derogation of the statute.
(iit” steps for construction and erection

 Already covered

of the Funicular Ropeway system that
| have proceeded till date are illegal. The
concerned authority ought to cause

removal of the construction to restore
{ k"
the land of the said project to its

| original condition,
(The applicant further came across a
| few newspaper reports published on

!13.01.2020 reporting that 2 workers
f?died while working on the Funicular
!Ropeway project at Jivdani Devi |
| Temple. This further shows the |
; callousness of the respondent no. 4 for
undertaking an illegal project.

' A newspaper report from The Times of
India dated 14d January, 2020 also

makes note of the fact that the

".Jivdani trust began the project 18

- months ago.." This is evidence of the

e

{
L
Pof165;

I

|

|
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fact that the project began
approximately in June/ July, 2018
whereas the Environmental Clearance

was applied in September, 2019

' Owing to the aforesaid illegal acts of

the respondent no. 4 and the inaction
of the respondent authorities despite
being informed, substantial question of
law relating to the environment have
arisen and present disputes involves
such substantial question of law as laid
down herein below:

i. Whether the respondent no. 4 could
have initiated the construction of
Funicular Ropeway System without
obtaining a prior Environmental
Clearance?

ii. Whether an expired Environmental

' Clearance in 2014 could be of any avail

to the respondent no. 4 for its new
construction of a completely diffe:ent
project? -

iii. Whether the respondent no. 4 could
have bypassed the Environment
Impact Assessment Notification, 2006
in abuse of its power and due process
of law?

iv. Whether the respondent no. 4's
conduct in applying for Environmental
Clearance at a stage when substantial
works had been already done was
legally tenable?

v. Whether such non-disclosure of

construction already made before

|20

' Already covered

&
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19, "fTrT“fé"&t, on 4th December, 2020 g Public~

|

|

|

{g

|
|
|
|

|

|
|

| application "”'?SF'"M""""Environ“r}{éﬁn*t"ahiw’w

’Clearance amounts tg material
| SUppression?

: ,,: vi. Whether the respondent no. 4
, should be made liable to restitution of
" the land to jts original form for
jdamaging the same without any
iauthority of law and in complete
derogation of statute?

s Submitted that the applicant was

| absolutely shocked to learn about the
illegal developmenta| work involving

Funicular Ropeway construction being
/ carried out by the respondent no. 4
| without g prior Environmenta|
/ Clearance or other statutory clearances

’ such as the Consent to Establish or the

iConsent to Operate from the State |

! Operation Control Boarg.

by the Maharashtra Poliution Control
_{ Board, whereby  the Board has
! scheduled a public hearing on 30th
Jf!December, 2020 in compliance with
' Notification S.0. 1633  dateq
1 14.09.2006 ang amended Notification
S.0. 3067 (E) dated 01.12.2009 for |

f grant of Environmenta| Clearance. The !

|

‘l notice Ccategorically mentions ‘Hearing l
' panel in respect of Proposed Jivdani |

|

| Passenger Funicular System |

(Ropeway) at Proposed by M/s Jivdani

J Devi Sansthan..." The respondent no. 4

applicant came across a notice issued" 30.12.2020. Copy of the Mminutes s |

enclosed as Annexure-5.

|
ik

 hearing was ~ conducted on |

|



has made a grave misrepresentation e
leading the authorities into believing
that the Ropeway project has not
started yet wherein, in reality the

project is nearing completion. }

Conclusion: .

PP during the site inspection, submitted that the construction of the project was initiated
without prior EC, as the project assumed that Funicular Ropeway System does not attract
the provisions of EIA Notification 2006 as Funicular Ro‘peway System runs on the tracks
installed over pillars.

Public Works Department (PWD), Government of Maharashtra vide letter dated 30.11.2019
clarified that Funicular Ropeway does not fall under the purview of Ropeway Advisory Board
of Public Works Department (PWD), Government of Maharashtra.

The construction of Funicular Ropeway system has been initiated before obtaining
Environmental Clearance. The installation of the system is completed and trial runs were
conducted. The operations of the system are yet to be commenced.

Regional Office, MoEF, Bhopal diverted 1.95 ha. of forest land vide letter no. 8B/37/97-
FCW/982 dated 02.05.2000. However PP did not obtain the change in land use permission
in view of the change of technology from “mono cable pulsated fixed grip passenger
ropeway" to “Funicular Ropeway”

MPCB granted consent to establish for the project vide ‘ letter no. Format
1.0/BO/JD(WPC)/UAN-0000083713/CE/CC dated 08.07.2020. \

h , g\*"VA(;\o Lf})(’\’wﬁ\

Scientist ‘D’

AN
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Annexure-1
Photographs of the Project
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{Under gection 154

(D,
N.C.R.B TGRSR
|.1.F.el (T8 arsdmuy v - 4)

o FIRST INFORMATION REPORT

cr.p.C.)

Ger WA SEATH
(@ETT 14 aarerd) iy i)

1. District (O oTETER p.s. (1) R
FIR Mo.(Hem waw i6.): 0041
2. S.Ho. (a1,5.) Acts (wfufsan)

vear (wf): 2020

pate and Time of EIR (v, @, P anfor )i 13/01/2020 23711 at
'gactions (TE)

s “Gireehr 8 it ACko e : "304-A

3. (a) Occurrence of offence (e weAT):

1. Day(frra): AR pate From (f&i qEt): 12/01/2020
Time Period & 4 pate To ( @ udd): 12/01/2020
(arerad)): Time From RN 11:30 T

Time To ( B 11:30 T

(b) Information recelved at P.S. (arfeeh firesTerer Trel¥ T

pate (i ): 13/01/2020
(¢)General Dlary Reference (RUHAU g

)
Time (¥®): 22:59 an

Entry No. (e w.): 066 Date &;ﬂme (feries ooy ¥3): 13/01/2020 22:59 W

4. Type of Information (errfeefiar wa): A

5. Place of Oceurrence (ETEHTEUR)
| (a) Direction and distance from P.S.{@refra ST

faqn @ ara): @, 40 Lt
geat No. (R a.)

(b) Address (T71) Errer e SRR G SRR FATGER W'Wﬂm !

€1 1n case, outside the limit of this Palice statlon,
Name of P.S, (e wToa ATE):
Dlstrlct(Sta&e'} ([av’il(m))

6. Complainant / Informant (awreare/ e 2ur):
{a) Namae (91): IRGY TGS IS
(b) Father'slHusband's Name(@€id / ad! A
(«©) Yésvear of Birth (I arfra/ad): 1946
(o) UID No. (3.33.¥. )
() passport No.(uTead &)
place of Issue (Rreamd @)

then (a1 dreftd sruaran FEYARR IRETE)

.
.

(d) Natlonallty (andlarea)s A

Date of lssue (Pereureht ardrd )

{g) Id detalls {Ratlon card,voter D Cardﬁaupor‘t. UiD N%;].Drl\gng ticense,PAN)
. 3g L ;

aaaua e (199 w7 Al wré e, yaréd) |

e q, faad )

s.No.3. ' id Type (olra@aTE W) |d Number (@B W)

K
(h) Address (%)

=4
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N.C.R,B (g, wiv A

LLF -1 (URYFA 3 du wid . o)

(h) Address (4e1):
'S5.No.(3.! Address Type (Tearar/Address (1)
'

) WAR) .
i C g g and At B aavas wit orgeord [ave ¢ Bres e ey e
e | g i A Bamm, Py armeese sl e fre o v aree nereny

(i) Occupation (2rawia): e
() Phone number (®14 4.): Mobile (M&IFa .):

7. Details of known/suspected/unknown accused with full particulars (TIEYH JyAcT1 0lida/sinuey

amYdran et g

S.No. Name (ma) |Alias (adma) 'Relative's Name Present Address (@iir i)
(31.%.) | ! ((rdardmTd Ard)
L1 e e frame | : | 1A wen ol e ae
! ’ HETTY MR

8. Reasons for delay In reporting by the complainant/informant (TaQR/WTIR) &011-rHgH THR
Fvuarelt fadard) HRA):

9. Particulars of properties of Interest (®atly wranthen auefid):

S.No. Property Category Property Type Description (dui-) Value{ln Rs/-)
(ar,.) (et @d) (srreprran gt (He (8 v )

10 Total value of property (In Rs/-)-(@RRI AAFM TR
YUl Hed (6, Hed))

11 inquest Report / U.D. case No., if any (FTHIE WEATH/ ST Jr3f Ubhaur
B, W% MHEART))

$.No. (3. UIDB Number (3.31a, 8},
®,) .#.)

First Infarmation contents (Jo7 WU 7o |

4 i1,13/01/2020H ey wé‘g;: T g 74wl ey B eve vy @, and M, R wmvar gl
mrergardl, B (g) arawd ) q1.A. 90111676 75ea RRR delle wery ¢ waw et et drare forgs am
), adter ool amel weofl. orrie, e Rues, . dereh, - agu au -8 ol W@ pEaRE G g a
Erend) wrn iy Qe gee o qifter 17 amfurg @ Mens veu ot wiE, faaral 3d At eane gl
CEUA AT ST, e R Al STTor= vt avrertean PP wargzrn ) Prefreman ad aved Sean s e
Mfaz 2018 Ava frerd) wdi wed) o @ Aorerd wflager coft 4 ami app de @A o ad el asf e e ag
qfitel u §L 2019 YR TR ww%zgﬂ apten 10 & 15 g avel ? AR @i {E W Q) W Tq2
it yefdrerdten gt ureoll oo @ eafrerde gty s guase gefvarsdl e s
sraeueen S efiegere gefh gad) wnmrns ot avarard ) Gaega seda P atl g v
w1 WA 100 e very QR avel @1.03/09/2019 doft mumerey gagE s g e e dena v
et ey aneanrd @, wredlan fuerl geann o sy Pane astip |5 gme eyl I
dugrd svdl PRI UVATIER VEVET kimj:prm e ad} s snenraedAl 2IIVE At 3T it sty

wrft sl guaed (3T ReNe, ?’Mi AR, . W, NOT ) AT W ARG Qo GL
o O AR S ATCIARY W @A areey @ g a8 A @ AR a3 A et et B e oo
it gyrelt g GrATCAT @ & ATGR A BEUR W) JATGE K] GRATIR AN GHAGI AL A S @1 v
FYEAITIL Aa W MTY, TER YRR A ¥ ) of) g B 3l @1 12/01/2020 T s 1Tl G
et e 12,30 1 R A G aen 4 el wen wifted @, quEs gl @ aun s 2 o sl gha anmeer
sl a1 asdler sreTT e Jangdl 11,30 @ 4 PR & gart am afte arwaen wiell g U W @ e
Tl B ol grdtes, IR (1) A9 AR ST Sa we o W S AT QAR G AT e fdr
qrdler givr @ airen 2 eutd) aiferd ), gelld aims adha sggr wref v @l wap Ha e st Uty ) g
03.30 1 & gamera ft Qe sy g wrertors 26 g Audie Ao AR GV ey et d AT 1oy
Rrarege et areren arll sen e ), goeeneer A0 ey Rena L0 A Al gl d T an g
geftd TeaYFE SNAAVUTY BN BVTH Fiftad g rarde® o wegendt geefiordea gt amevame aerdt qosa e

1
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Miﬂm@mm tmﬁwmwm qumgmmmmm e WL ém o i A
T mi\ 15 T G 4 At 12 mrm i Hrage AT - AR

1

s o N0 ? . 12/01/2020 At 11.30 @ R IR faare {y) 2 :m*r:i\ wen B!

T w@mw@m W gm et TR A - S i EIE as 'zé a o, FORTS R SRR @
726 @l 1. Tew-319, R e, forer) &%, i \3) < yE@UUrA H1 A it

e e ek 1 73 (T

a%

rrrh

? azrm :s’mrm u f%mm R FH thfw WEM u‘\gﬂ waa wE ¥Y7 «m fémﬂ s € At STEUI
erzm il Qe A ot & ot w R ot
P emmﬁ 3 wmmé‘t fasl) uam\ H qtmnm m»ﬁ nm_g!‘r:ﬂ i e _éﬁmm et 4T e ek afwis
aicht vt =@ szt o YET mr& b ﬁ*ﬁm qug ugs‘ w:gzm i weres & T ;g;im urd
SO 7 faen v AER N, A AN
cmm % YA t\ fm“x i 'ﬁqgm art, w0 o R foen wan mw Qe an

suweR faR q’t%im r&m
13.Action since the above lnformatson reveals commuss\
(waal aTeTd: a1 Wl nedl @ asul WA qreat e JEArAIaT WUAY NGy 20A.L)

(1) ﬁ.eglstered the case and took up the
investigation: U3 AR Arefyd anfd AurHIQ &M

grell o)
(2) Directed (Name of 1. 0.) (aurd gftrgn-am A pramod paliram bankal

Rank (94): 5 (Sub- .inspector)
to toke up the investigation (ot aTH AROUIA

No.(@):  PSI
(3) Refused {nvestigation due to (Wl mmn;& qur GTuard T fae):

on of offencels) uls as mentioned at

or (v

afforere faa) or (fRdt)

or (71 TR mg&mxnmummftm) .
@) rransferred to P . (78! gﬂm ayafire e &l grefra aToATY )

pistrict (FAFEN:
on point of jurisdiction (# nfor ¥ aveor gearala) .

E.1LR. read over to the complainant { informant, admmad o be correctly recorded and a copy
given to the com lainant / Informant frec of cost. (& PERCLE qaeErEygadE! arqn aratiet, @ EEICH]
R L L e o1 aya{Tel! mdtﬁ\ s v f2edl)

R.0.A.C. (3R a1 . AN
14. Signaturerrhumb lmprassionn:gthe cpmpla’!nant /

informant.{ 2oy -7 JW)’
Af%u,“‘w, ;
15.Date and time of dispatch to the court (ruarsidtd ; :
qragead) AN d Aa); ‘ Lo :‘ AL
/'f"" @J
gignature of Officer in charge, Police
station (oo wrdt AT ad!

Name (7ma): vivek s sonawane
“Rank(Ud): | Unspcctor)
No. ()8 pohcemspuctm

aqyera g G UA
fEar et AT,
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GOVERNMENT OF INDIA Regional Office, Western Region

qafazer qd w% Hqreg E-3/240, 3TT 1Y Arera Colony
MINISTRY OF ENVIRONMENT & FORESTS wiyre Bhopal-462016 (w.9.) M. P

arY/Yelegram : CENTFOREST
gwIg/Phooe : 566525, 363102

No. 8B/37/97-FCW/ 982. Dated 65496, 345Rido
To, Tele Fax : 0755-563102
The Principal Secretary, .Df' 2.6% 210

Government of Maharashtra,
Revenue and Forest Department,
Mantralaya,

MUMBAI

Sub: Diversion of 1.9% bha. of forest land for renovation of 8hri

Jivdanly Devi Temple and its allied construction undar Shahpur
Forest Division in Thane district.

Ref: 1. This office letter Mo, 8B/37/97-FCW/1513, dated 13.7.1999.
2. State Government's letter No.FLD-1299/CR-116/F-10 dated
13.3.2000.
Bir, : :
I am to invite a reference to your letter No.FLD-139%9/CR-116/F-10
dated 12.3.1997 on the above mentioned subject seexing prior approval

of the Central Government under section 2 of the Forest (Zonservation:
Act, 1980.

The Central Government vice this office letter (1) reverred above
nad agreed in principle for gdiversion of the above torest landg for tne
purpoze mentioned, subject to the fulfilment of corditicn No. Z(b),(c
3 and & (a) stipillatey tnerein.

>

The State Government vide letter (2) referred above nave reportec

compliance on the fulfilment of the said conditions.

Therefore, the undersigned hereby conveys the formal approval ot
the Central Government under section 2 of the Forest (Conservation)
Act. 1980 for oiversion of 1.9% ha. of forest lan¢ for rencvation ot
Shri Jivdani Devi Temple and its allied construction in Thane distraict
sub)ect to the following terms anc conditions:-

(1) The legal status of the forest land shall remain uncrangea.

(2) Compensatory afforestation shall be raised over 1.9% ha. non
torest landg within two years irom the date of i1ssue of this order
on survey No. 217/3, 217/4 at Village Veluk (Thane) at the cost
of the Shri Jivdani Devy Temple Trust. This non fors: lang shall
be notifieo as RF/PF.

o -~
P .3

{7) At lezst 5C2 na. vegracso *orest prga zrounc  the Temple sit:

(village Varar comptt, Mo, 31132, 1137, 1134 & 113% etc.) will be
rehabilitated  thrcough Joint Forest Managemen: as envisagea 1n
the State Governmment's resolution on the subject as per ths

microplan approved by the committee headed by the Conservator of
Forests, Thane.

]

-----
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The Trust has already depos:ted Rs., 5.00 Lakhs as Forest Deposit
with the Divisional Foramst Ofticer, Thane. Trust will deposit
another Re., 2%.00 Lakhs 1n %—¢ annual instalments in  accordance

with the projections made in the plan. Bank Guarantee furnished
by the - Trust will remsin in the custody of Divicional Forest
Officer, Thane and renewed evary yvear for the remaining amount
till all the instalments are deposi ted.

"Entire amount of Ks. J0.00 Lakhs deposited with the Divisional

Forest Officer, Thane as "Forest Deposit” will be released in
instalments to the FE:secutive Body of the Forest Frotection
Committee of the village directly. The Executive Body wil)
regularly submit account to tha Divisional Forest Officer, Thane
as per his directions,

Proper utilisation of funds ang implementation o) prugramnms gl
be supervised by & committer comprising Lhe DFO angd
representatives uf the Trust and Village Frotection Committee.

Forest FProtection Committee will ULe resposrible 1o the
protection of the entire S00 ha.(app.) Torest and wngler
compartment No. 1172, 1153, 1134 and 1135 etc. agaanst  faire,
grazing and illicat felling etc. and will share the
produce/income as admissible under Joint Forest Management
Resolution o Mabarashtra for the area under the control of
Maharashtra Forest Department and as per the policy ot the For *
Development Corporation, Maharashtra for the forest arca un
the control of the Corporation, :

Trust will promote awareness among the devotees 1or the
development and protection of forests,

The forest land shall not be used for any purpose other than that
specified in the project proposal. !

e, L. coemdition . wharch ghe State Government may stipulate.

Yours tfaithfully,
sd. |~
(D.r. Sharma)
Dy. Conservator ot Forests (Central)

koge

The Mirector (FL). Mimiclry of Environment And Forests,
Paryavaran Bhawan. (.G.0. Complen, Lodi Road,New Lislha,

The Conerrvator ‘ot Forests and Nodal Officer, QGovernment of

Maharashtira, 0/0 the FCCF, Nagpur.
The PDy.Conamsrvateor of Forents, Thane Forest Divaiasion, Thar

Shri Jdivdany Devi iemple Trust, Virar East,, Ihane, District |  we.

Order tile. n{;p p i
- £ i
(D.v¢’§ﬁ:fﬁ$x

Dy. Conservator of Forests (Central)\

e
# o

»
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GOVERNMENT OF INDIA “'&6"‘ s Rcr?‘f?ﬂ:ed\:mt:::::ﬁ\

qafae Qﬁ gy wareg tl‘\ Lj}\.‘ w5 ety
i} v HXE R Arcra Col
MINISTRY OF ENVIRONMENT & FORESTS arnE Bhopn'-zszms (:, ;,) ‘;f'",f,

are[Telegram ¢ CENTFOREST

No., ¢ ‘ - y .
8B/37/97-FCW/ 1513 pa ol Tl etie, s6505¢
T, Yele Fax + 0755563102

The Principal Secratary (Forests),
Govt. of Maharashtra,

Revenue ard Forest Department,
Mantralaya,

Mumbai - 400032.

¥

Sub: Di»ersign of 1.9% ha. of ioreost land for rurigvation of
Shri Jivdani vevi Temple and its alied conztruction undar
Thane Forest Divieion in Thare distrlct. .

8ir,
I am directed to invite a reforente to your letter ©

_ 4 : . NO
FLD.l???/CR-li&(F-l@ dated ©02.7.1999 on the above mentioned
subject weeking prior approval of the Central CGovernment under
gsection 2 of the Forest (Conservation) Act, 1960.

After careful consideration of the propogal of the Btate
Government, the undersigned on pehal f af the Central  Bovernment,
hereby agreeés 1n principle for divergian of 1.99 ha. ot forest
land for renovation of Shri Jivdani Dev: Temple and its alled
construction including ingtallation of 1 opeway undar Trane Forest
pivision in Thane dist?TET‘EESTEEt ts Yhe THTlowing contliticns:—

1. The legal status of tjyre forest land shal? remaln uwnchonged.
afforestation ehail be raised over 1.99% ha non-

21773, 217/4 at vill. Veluk
ant Temple Trust. This

2(a) Compensatory
forest land under survey NO .

(Thane) at the cost of tha Shri Jivd;

*”-M non-foresgt land shall be notified as RF /FF .

-
}5{/Transfar and mutation of equivaloent rnon-forest land shall be
done in favour of the State Forest Depar tment.

,  /(C) Cost of raising compensatory afforestatlon will be
depos i ted by the Truet in advance with the ©Otate Forest

Department as per the currant wage rates.

e thes Temple site
3. At least 500 ha. degraded forest area a:ound e
i (village Virar cowptt,No.1132, 1153, {ivﬂ & 1138 etc.) will
. be rehabilitated, through Joint Forest Management as

envisaged in the gtate Governmant’s rgestonipg, = i
gsubject. contd.... 2
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Microplan for the rehabilitation works will e preparecd
indicating clearly the responsibilites to b discharged Uy
the three agencics namely tho Trust, the Moroet Frotection
Committee of the village and the Forest: .partment. The

payment schedule, flow of funds etc. will also be specified
in the plan.

The microplam will be appraved by a (Committce headed by the
concerned Conservator of Forests and copy of this plan will
be sent to this office for record.

The Trust will pay Ks.3 lakhs initially & Qive a bank
Quarantee for another Re. 25 Lakhs which will be paid in
annual instalments in 5 - & years period in accordance with

the projections made in the microplan.

This amount will be deposited with the Divigional Forest
Officer as "Forest Deposites" and will be reloased 4
installments ko the Exerubive Rody of the Foroet Protection
Committee of the village directly. The Execul)ve Fody will
submit the account to the Divisional Forest ufficer as per

his directions.

Proper utilisation of,Tunds and implementation of pProgramme
will be supervised by a committee comprising rhe DFO and
representatives of the Trust and Villaue Frotection

Committee.

Forest Protection Committee will be responcible b the
protection of t(he entire 500 ha (app.) forest land under

compartment No.1132, 1033, 1174 & 5115 etc. against  fire,
grazing - and illicit felling etc. and will share Lhe
produce/income as admissible under Joint Forzol Mamagameh t
Resolution of Maharashtra for the area under (he W o1
Maharashtra Forest Dapartment and as. per the ol iy the
Forest Davalopment Corporation., Mabarashtra fiary y .}joreat

araa‘under the control of the Corporation.

Trust will promote awarencss among  the dev ol
development and protection of forests, -

The foraest land mshall not be used for any put pos
that specified in the project proposal .

" SR TR
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After receipt of the compliznce report on the fuliilaznt of
the condition No. 2(b),(C) 39 and &(a) from the State Government
formal approval will be issued in this regard under section 2 of
the Forest (Conservation) Act, 1980.

~ The order for diveraion of forest land to trust should not
be issued by the Gtate Government till formal approval order

ie
igsued by this office.

Yours faithfully,

sdf~
( 5S.P. Yadav )
Dy Ccnservator of Forests (Central)
Regional Office, Bhopal

Copy to.s~-

1, The Directar (FC), Ministry of Environment and Forests,

Paryavaran Bhawan, CGO Complesx, Lodi Roed, New Delhi - 110
203.

.48 The Conservator of Forests and Nodal Officer, 0/0 P.C.C.F.,

Maharashtra State, Forest Department, Jaika Buildimg, Civil
l.ines, Nagpur.

-

G
3. The Dy.Conservator of Forests, Thane Forest Division,
Thane. .

‘,ﬂf; Shri Jivdani Devi Temple Trust, Virar East, Thane,
Dist.Thana.

.- Drder file. ,i% s
Q‘de 11§ ‘*r'“”,g? 159
{ §.P. Yadav )
Dy Conservator of Forests (Central)
Regional Office, Bhopal:

B () Srree-



Phone : 4010437/4020781 /i Kalpatary Point, 3rd & 4th floor, Sion. Matunga
, 14037124/4035273 : b Scheme Road No. 8, Opp. Cine Planet Cinema, Near

Fax P 24044532/4024068 /4023518 | e = Sion Circle, Slon (E),

Email : - rohg@mpcb.gov.in 5 5§ Mumba: - 400022

Visit At :  http:/impebgoviin

Infrastructure /Red /LSI o
Consent order No: Format1.0/BO/JD (WPCYUAN-0000083713/CE/CC Datep® / 06 /2020
. To, Q070008 |2

M/s. Shree Jivdani Devi Sansthan
Public Registration No. A/897, Shree Jivdani Marg , Village-Virar,
Tal- Vasai, District-Palghar, Maharashtra-401306

Subject: Consent to Establish for Construction and installation of Pgsq&ngor
Funicular Ropeway System Project in Red category. 1% \U

{ - " f
w4 {

Ref  :Minutes of Consent Comumittee meeting held on 20/03/2020... §‘ iy »;
Your application MPCB-CONSENT- 0000083713 Dated: 2N UQg 9

| For: Consent to Establish for Construction and installation fl’ags«mger Funicular
Ropeway System Project in Red category, undc g ction 25 of the Water
(Prevention & Control of Pollution) Act, 1874 & mder Section 21 of the Air
(Prevention & Control of Pollution) Act 1.‘&41(1 Authorization under
Rule 6§ of the Hazardous and Other Wastes. (M & TM) Rules, 2016 is
considered and the consent {s hereby g:)mtéd subject to the following
terms and conditions and as demlled f{\u schedule I, II, 111 & IV annexed !

to this order:
1. The consent is granted for a period v Q\Commins:onmg of unit or 5§ years

whichever is earlier,

2. Tho capital investment of the’ ”prgge:,? is Rs. 82.60 Crs. (As per undertaking
f submittod by project proponent)

Consent to Establish is valid {ur (f‘?’mtrucuon and Installation of Passenger Funicular
Ropeway System Project &Qn{n “as M/s. Shree Jivdani Devi Sansthan Public
Registration No. A/397, ,Shraé‘**‘divdani Marg , Village-Virar,Tal- Vasai, District-

Palghar, Maharashtra-wlsqs having Sq.mtrs, (
having project de ] chumﬂ&l&@ﬂa&d.m&ﬁm
Hours of O Number of Cabins-4, Travel

Time- 3 minuté.)™ including utilities and services as per construction commencement
certificate xssugd b‘y local body.

8. (‘onditfans Yinder Water (P&CP), 1974 Act for discharge of effluent:

Sr. | Deschiption Permitted quantity | Standards to | Disposal l
No. of discharge (CMD) | be achieved : |
1. | Trade effluent NIL NA NA 4 |
2. | Domestic effluent 1387.00 As per 60% should be reused &
Schedule -1 | recycled and remaining

should be discharged in
municipal sewer, b

4, Conditions under Air (P& CP) Act, 1981 for alr emisslons:

Sr. ' Description of stack/ Capacity Number Of Standards to be
No  source Staclk . achieyved

MY

DG Set #4~1 As Per Schedule 11

e
Sl BEE. . Eh A R e g S SR B ARG e smas St b B o p,



ek Maharashtra Pollution Control Board
5f0bf8da71a8a33141868cd3

| ol
; 5. Conditions under Solid W?S!QN?QQHQ"!?“( Rules, 2016: : e L 5
| ! f:; Type Of Waste Quantity & UOM Treatment Disposal
‘ [1 | Wet garbage 1400.00 Kg/Day | OWC Used as Manure @~
| { 2 Dry garbage 600.00 Kg/Day . ' Segregate and Hand over to [ocal

| Body for recycling

6. Conditions under Hazardous and Other Wastes (M & TM) Rules, 2016 for ,
treatment and disposal of hazardous waste; NIL, !
7. The Board ros.rves the right to review, nmond.'suspend. revoke etc, this consent
and the same should be binding on the industry.
8. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities. S
9. Project Proponent shall comply the Construction and Demolition. Waste
Management Rules, 2016 which ig notified by Ministry of Environman‘ Fg}egt and
Climate Change dtd.29/08/2016, AN
10. PP ghall not take any effective steps prior to obtaining EC und:”t*ggﬁif”‘i?(} of Rs.

10 Lakhs towards compliance of the same, N ‘*‘ihg ‘
11. Project Proponent shall install online monitoring systems ta the O/L of STP for

monitoring for BOD, S8 and flow at the outlet of STP, A NJ

12.  The treated domestic effluont shall be 60% recycled fon‘?ﬁcgtmdary purpose such
| as toilet flushing, air conditioning, cooling tower ma}; up, firefighting cte. and
| remaining shall be utilized an land for gnrdeniﬁg Connected to the sewerage
| system provided by local body, A a}

13.  Project Proponent shall submit an affidavit itg};\ipard's prescribed format within

&
13 days regarding the compliance ofcon?ité%

fEC/CRZ clearance and ¢ to E,
S
\\‘\ : For and on behalf of the
po CD

Maharashtra Pollutien Control Board

&{K% |
\g’\\ » (E. Rav dlran, 1a8)

NS Member

Received Consent fee ofs ™}
Sr. No.

Copy to: e g::»,%w
L }%e’iug:i) Officer, MPCB, Thane and Sub-Regional Officer, MPCR, Thane-[] .. They

are directed to ensure the compliance of the consent conditions. p
2. Chicf Accounts Officer, MPCB, Mumbai. /
3. CCICAC desk- for record & website updating purposcs.

M/s. Shroe Jivdeni Devi Bansthan MPOR O OMNOT R AAAA ... o
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Schedule-1
Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have proposed to install of Sewage Treatment Plants
~ (STP) with the design capacity of 165.00 CMD

B] The Applicant shall operate the effluent treatment plant (STP) to treat the scwage 80 as
to achieve the following standards prescribed by the Board or under EP Act, 1986 and

Rulea made there under from time to time, whichever ie stringent. }»\
1. | pH Betwoen ‘
2. | Total Suspended Solids Not more than
8. | BOD 8 Days 27 degree C Not more than
4. | Chemical oxygen Demand (COD) | Not to more than 0 g
5. | NH4N Not more than 0 el
6. | N Total Not more than |, \..| 10 mg/l.

7. | Fecal Coliform MPN/100 Ml Less than ,x‘:i\,\ 100.0

C) The treatod domestic effluent shall be Gﬂxrccyc ed for secondary purpose

such as tollet flushing, air conditlontnggqel ng tower make up, firefighting

ete. and remaining shall be utilized \‘a 1d for gardening & counected to

the sewerage system provided by % Y.
D] Praject proponent shall operate & *R}'o}}vc years from the date of obtaining occupation
certificate, k\“‘.\
The Board reserves its rights taYayiew,plans, Specifications or other data relating to plant
sotup for the treatment of wateriyorks for the purification thereof & the syetem for the
disposal of sewage or trade iﬁi‘ﬁb t Or in connection with the grant of any consent conditions,

The Applicant should obtu{xﬂp?ia’r consent of the Board to take steps to establish the unit or
establish any treatme Q\ ‘Jispounl system or and extension or addition thereto

L\
¢

2) The induatry sho
of its expected Ji
and safety

3) Tho Appllca i 'shall comply with the provisions of the Water (Prevention & Control of
Polligt rg et, 1974 and as amended, by installing water meters and other provisions as
oontm’hgé in the said act. ’

grﬁ:bé{s re replacement of pollution control syatem or its parts after expiry
\gd-defined by manufacturer so as to ensure the compliance of standards

Speration thereof. @

/

Sr. | Purpose for water consumed Water consumption
no. quantity (CMD)
i Domestic purpose 160.00 ;

4) The Applicant shall provide Specific Water Pollution control system as per the conditions
L.Act, 1986 and rule made there under from time to time.

M/e. Shree Jivdani Devl Snnnhat{ ; MPCB-CONSENT-0000083713 Page 8 of 8




Schedule-II
Ium&&.mmmugnmgemmmuﬁummmm:

1. As per your application, you have proposed to install the Air pollution control
(APC)system and also proposed to erect following stack (s) and to observe the
following fuel pattern-

8 Stack Att:u@hml'!'s.y v APC Heig  Type Quantity  UOM

), » System ht in OFf
N Mtrs, Ihael

LN

DG Bet Acoustic - |-
(600 KVA) enclosure 8.00 HSD 80.00 Ki'%‘\
* Above roof of the building in which It {s installed. w: {'}x

g, & 4w

2. The applicant should operate and maintain above meritjoned}air pollution
control system, so as to achieve the level of pol!utab o the following

standards. i
RN
[ Particulate mattor | Not to exceed [ 150 mg/Nms, =

W*

3. The Applicant should obtain necessary prior permig' n Q providing additional control
equipment with necessary specifications and™operition thereof or alteration or
replacement alteration well before its life couitfb,an end or erection of new pollution

control equipment. w \\J
The Board reserves its rights to vary- lldtﬁm?"of the condition in the conaont, if due to
any technological improvement or othep such variation (including the change of any
control equipment, other in whm t i8 necessary),
8
‘}fji\ 3
NN
By

M/s. Shree Jivdnnl Devi Sansthan MPCB-CONSENT-0000083718 Page 4 of 6
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% Maharashtra Pollution Control Board
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EJ- F & [ \ [
jOY)
Sr. | Consent Amt of BG Submission Purpose of Compliance Validity | f
No. | (C to Imposed Period Period Date *
E/O/R)
1 Consent to | Rs, 10 lakh |15 Days Towards Up to
Establlsh Consent to Commissioning of| Five
Establish the projec years
I conditions .

e TR S SRR

RMDBD/E N RISeses e « «

Mh._Shm Jivdani Devi Bansthsn



@ ’#53 Maharashtra Pollution Control Board
L8 570bf8da71a8a33141868d3

lovo
<

sl

Schedule-1V
| ditions:
The following general conditions shall apply as per the type of the industry.
= " L 'The applicant shall provide facility for collection of samples of sewnge effluents, air

emissions and hazardous waste to the Board staff at the terminal or designated

points and shall pay to the Board for the services rendered in this behalf.

. "2, The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,
1981 and environmental protection Act 1986 and Solid Waste Management Rules,
2016 and E-Waste (Management) Rules, 2016.

8. Drainage system shall be provided for collection of sewage effluents. Terminal
manholes shall be provided at the end of the collection system with arrangement for

provided collection system,

4. Vehicles hired for bringing construction material to the site should {é} good
condition and should conform to applicable air and noise emission st { s and
should be operated only during non-peak hours. b

5. Conditions for D.G. Set q

8. Noise from the D.G. Set should be controlled by providing ahdichuatic enclosure or by
treating the room acoustically.

b. Industry should provide acoustic ciiclosure for contro % . The acoustic enclosure/
acoustic treatment of the room should be deaicné'c’\t%mimum 26 dB (A) insertion

loes or for meeting the ambijent noise standa ver is on higher side. A
suitable oxhaust muffler with insertion l @ (A) shall also be provided. The

measurement of insertion loss will bo dhne ilferent points at 0.5 moters from
acoustic enclosure/room and then average)

¢. The industry shall take adequat asures for control of noise levels from its
own sources within the premiseg i ctof noise toless than 56 dB(A) during day
time and 45 dB(A) during the nj e. Day time is reckoned between 6 am. to 10
p.m and night time is reckone en 10 p.m to 6 a.m.

d. Industry should make ring down noise level due to DG eot, outside
industrial premises, wi ent noise requirements by proper gitting and contro)
measures. : &

e, Inastallation of DGQm
Set manufactu

be s?rictly in compliance with recommandations of DG

f. Aproperro d‘& proventive maintenance procedure for D@ set should be set and
followed,in ltation with the DG manufacturer which would help to prevent noise
levels o r@'ﬂ-om deteriorating with upe.

8- D.G. Sebahgll be operated only in case of power failure.

h. Thgdp icint should not cause any nuisance in the surrounding area due to operation
f:0:Q. 'Set.
k %pllcan

‘i\é t shall comply with the notification of MOEF dated 17.05.2002 regarding

noise limit for genorator seta run with diesel,

6. So - The applicant shall provide onsite municipal solid waste processing

TSE‘ shall comply with Solid Waste Management Rules, 2018 & E-Waate M)
Ruleg, 2016,

7. Affidavit undertaking in respect of no change in the status of consent conditions and \
compliance of the consent conditions the draft can be downloaded from the official /
web site of the MPCB.

8. The treated sewage shall be disinfected using suitable disinfection method, ;

8. The firm shall submit to this offico, the 30th day of September every year, the . =
environment statement report for the financial year ending 31st march.in the
prescribed Form-V as per the provision of rule 14 of the Environmenta (Protection)
Second Amended rule 1992, -

10. The applicant shall obtain Consent to Operate from Maharas! llution
Control Board before commissioning of the project.

M/s. Bhree Jisdanl Devi Bansthen MPCB-CONSENT-0000083713 - Pagn6off




M/S SHREE JIVDANI DEV| SANSTHAN, VIRAR PUBLIC REGISTRATION NO.
A/397, SHREE JIVDANI MARG, VIRAR (EAST), TAL-VASA], DIST-PALGHAR-

401305,MAHARASHTRA

Ref : 1) Ministry of Environment, Forest & Climate Change, Govt. of India,
New Delhi's Notification Dated 14-09-2006 ang Amended

Notification Dated 01-12-2009
2) Ministry of Environment, Forest & Climate Change, Govt. of India,
' New Delhi's Notification Dated 06-01-2011 on Coastal Regulation

3) Ministry of Environment, Forest & Climate Change, Govt. of India,
New Delhi's Office Memorandum Dated 14-09-2020:

4) Maharashtra Pollution Control Board's directives vide no. B-
200917-FTS-0082, Dated 17-09-2020

Mangal Karyalaya, 31 Floor, Jivdani Mandir Road, Virar (East), Virar, Tal - Vasai,
Dist - Palghar-401 305. i .

As per the Notification da:;d 14-09-2008 issued by Ministry of Environment
Forest & Climate Change, Govt. of India, (MoEF & CC, Gol), New Delhi and
subsequent amendment on 01-12-2019 & Dated 14-09-2020 (Ref. at Sr.No.1 & 3.
Member Secretary, Maharashtra Pollution Control Board, Mumbai has constituted
Public Hearing Panel vide Office Order No.E-73"of 2020 issued under [etter
no.BO/JD (WPC)/PH/B-ZO1203~FTS-0131, Dated 03-12-2020 as below :-

1) District Magistrate, Palghar - Chairman
or his representative not below the

rank of an Additional District Magistrate

2) Regional Officer, MPCB, Thane - Memberw_ i

(Representative of ' e

Maharashtra Pollution Control Board)

3) Sub Regional Officer, Thane-2 - Convener

Maharashtra Pollution Control Board,

Thane '



Shri Ishwar Thakare, Sub Regional Officer, Thane-2, MPCB, Thane ana
Convener of the Public Hearing Committee while welcoming all informed that as
this Virtual Public Hearing is arranged in the background of Covid-19, we all have
to follow the directives of the Ministry of Environment, Forest & Climate Change,
Govt. of India, New Delhi dated 14-09-2020 [referred at sr. no. (2)] and subsequent
Order as issued by Maharashtra Pollution Control Board dated 1 7-09-2020
[referred at sr. no. (3)] above. Hence, 100 persons are allowed in the meeting hall
in a session. If the participants are more, subsequent sessions will continue until
all the participants are given opportunities to attend the meeting.

As per the directives, it is requested all the participants to follow strictly
guidelines of Covid-19 of Gowt. of India. The thermal checking and use of sanitizer
were kept at the entrance of the meeting hall and in the meeting hall, it is
compulsory to wear mouth mask and follow the social distancing amongst the
persons.

Convener of the Public Hearing Meeting welcomed Hon'ble Chairman
of the Public Hearing Committee, Member of the Public Hearing Committee,
Company Officials, Government Officials and Public who were present in
large number and informed that as per the EIA Notification of Ministry of
Environment, Forest & Climate Change, Gowt. of India, (i.e. MoEF & CC, Gol)
dated 14" September, 2006 as amended on 1% December, 2009, it Is
mandatory to conduct prior public gdnsultation to certain projects which are
covered in the schedule of the said thiﬁcation.

He informed that the Maharashtra Pollution Control Board was in receipt of
application of Project Proponent M/s Shree Jivdani Devi Sansthan, Virar Public
Registration No. A/397, Shree Jivdani Marg, Virar (East), Tal-Vasai, Dist — Paighar
- 401 305, Maharashtra for their proposed Jivdani P'"assenger Funicular System
(Rope Way).

The Convener further informed that the project is in operation outside of
notified industrial area and as per EIA Notification, 2006 the category of project
falls under Category A - 7 (g) and as per Wild Life Protection Notification, 1972,
the project site is 4.4 kilometre (East) away from the Notified Tungareshwar Wiid
Life Sanctuary and 2.5 kilometre from the Notified Eco-Sensitive Zone of
Tungareshwar Wild Life Sanctuary.

Convener of the Public Hearing Committee informed that the aim of
conducting prior public consultation is to make aware, local people who can be
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Environment Management Plan of the project.

sanctioned ToR on 03-12-2018.
Shri, Thakare, Convener of the Public Hearing Committee informed that as
this public hearing was arranged on 30-12-2020, 30 days in advance public notice
was published ag Per provisions in the Notification by District Collector- Palghar in
local newspaper Daily Loksatta and in nationa| newspaper Daily Indian Express on

Floor, East Wing, Civil Lines, Nagpur - 440 001; District Magistrate Ofﬁce-Pa!ghar;
Additiona District Magistrate Office- Palghar; Zilla Parishad Office. Palghar:
District Industries Centre—Ofﬁce, Paighar; Tahsildar, Tahsil Office.- Vasai, Dist —
Palghar: Sup Regional Office, Thane-2, MPCB, Thane; Regional Office, MPCB,
Thane and at Head Office of MPCB at Mumbai: Environment & Climate Change
Department, Gowt. of Maharashtr%Mumbai and on the website of MPCB. The
public were appealed to send any suggestion or objection regarding the expansion
of above Project, :

Proposed project in environmental angle only, /
Convener informed that first the Environment Consultant of the Project wijl
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With the permission of the Hon'ble Chairman of the meeting, the
Environment Consuitant appointed by the company has gave the presentation.

Project Environment Consultant informed that in Maharashtra at Satara
District, an accident due to stampede occurred at Mandhardevi Religious place.
After the incidence, Maharashtra Government has issued certain Orders for all
religious places which are located on high hill/mountain.

Project Environment Consultant informed that Jivdani Mandir is located on
a hill top/mountain at Virar of Palghar District. The surroundings of the temple are
beautiful and there is heavy rush of devotees on the holidays and on the day of the
festivals. But to take darshan of the Jivdani Goddess, stiff and straight 900 steps
have to be climbed. The journey to the temple is difficult. Hence, Jivdani Devi
Trust has planned to make other options for devotees to go to temple for darshan
and finalized Passenger Funicular Ropeway System. This project is convenient
for the visitors and devotees. The details of the Rope Way is explained by the
Consultant.

After the presentation, the participants are appealed to raise their views,

suggestions or objections regarding Environment Management Plan.

Followings have participated during the discussions and the Answers given

by the Project Proponent / Project Consultant / Public Hearing Committee :-

@

1) Ms. Maya Chaudhari, Resident — Virar,Tal-Vasai, Dist-Palghar:-

Ms. Maya Chaudhari remarked that she thanks officials of the Consulting
Firm for giving the good presentation. We, the common people do not know
various points and how the study is carried. Here the capacity of the land, present
status water level is studied. She said that we stay here since long. This hill /
mountainous area was deserted. But this Jivdani Trust has converted it totally and
now the deserted mountainous area has become totally green. Here Afforestation
is carried every year by spending nearly rupees 30-35 lakhs. We are watching the
change. Our Saving Group do take part in afforestation programme every year.
While afforesting, we carry it from upward to downside.” We have ‘observed that
the rain water harvesting sysfgm is commissioned due to which saplings will grow

fast.

L1 B
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She further informed that every year it is observed that many devotees
are overwhelmed to take darshan of the Jivdani Devi/Goddesses, Byt due to
tremendous rush of the devotees, the plastic wrappers and eatables are thrown on
the hill/mountain. Due to commissioning of Funicular System (Rope Way), plastic
pollution on the mountain will be avoided.

There are few people in society who have ‘Height Fobia.’ Due to installation
of Rope Way, they will be able to take darshan of Jidani Devi.

Maya Chaudhari further informed that she is social worker. Hence, she
knows that how the Trust has helped the needy people by providing them cooked
food in the days of Covid-19. The Anna Dan/Donation of Food programme will be
continued forever by the Trust. This project will be beneficial to all. Hence, we

support the Funicular Ropeway.

2) Shri Hardik Ravindra Raut, Resident-Virar, Tal-Vasai. Dist - Palghar:-

My birth place is Virar. | am watching the various developments carried by
the Trust since my childhood. Not a single tree was there on the Jivdani
hill/mountain. Now the hill/mountain is converted into greenery. We are
experiencing the development of this area by the Jivdani Devi Trust and Local
Corporation. | am 35 years old and just as my age is increasing, the greenery is
increasing. We have the Mornigg Walk Group. |t gives mental strength when we
come here, but there is always heavy rush. The devotees should get the good

darshan,
Hence, by commissioning of Funicular System (Rope Way), the large

People coming here will get the darshan as not only people from Virar is coming,
butdevotees from throughout the State of Maharashtra and our country are coming
here. The time management of the devotees should be maintained.

Due to Jivdani Trust, the People residing the nearby areas have got vérious
Occupations/business opportunities. The tea, flower and garland ~endors,
rickshaw drivers have got the source of livelihood. The flower and horticulture
farmers residing nearby areas have also got a platform to sale. .There are local
people whe prepare ang sale the prasad of coconult sWeets (Nariyal Barfi).
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are local people only. They have got the source of livelihood. Jiv)dani Trust is
always ahead to help the people in natural disaster period. It may not have
happened anywhere else. '

As large number of people should get the darshan broperly. the Funicular
System (Rope Way) is necessary and we all support to commission the same.

All the participants supported by clapping the hands.

3) Advocate Ramakant Waghtaude, Resident — Nalasopara, Dist - Palghar:-

He congratulated Maharashtra Pollution Control Board for arranging
public hearing. He informed that though he is from Satara district, he is staying
here since many years and observing the social work of Jivdani Devi Trust. He
said that he has seen many religious institutes, but the social work carried by
Jivdani Devi Trust is remarkable and‘right and it has set an example to others.
Though this Trust is religious, its active part for implementing various programmed
for health, education and social is remarkable. The participation of this Trust in

various other social welfare programmed is pioneering.

He said that the help and rehabilitating work carried during the natural
disaster, flood by the Trust of Jivdani Devi is as per Government only. It has
extended helping hand to millions of needy and poor people and gain the
confidence of local people. We came here to support the project, we are
supporters. This passenger fu:icular ropeway will be beneficial to many people.
The physically and mentally challenged people, senior citizens, school children will

be benefited by this passenger funicular ropeway.
Hence, on behalf of the people of Nalasopara and other citizens, | support

the project. This is the way of development. Here.also one or others may oppose
the projectvdue to some or other reasons. It is requested to District Collector and
MPCB officials to look into the matter seriously and as construction of passenger
funicular ropeway is towards development, it should be approved. He supported

the project.

Project consultant thanked him for supporting the project.
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4) Advocate N. Jain, Resident — Virar, Tal - Vasal, Dist - Palghar:-

is given very nicely. Hence, | request Government to sanction the project. There
will no ill-effects on the nature due to this project. The local people will get job
Opportunities and name of the Virar will be known at national and international

commissioning work should be started at the earliest. We Support the project ang

many thousands wij| come to support the project.
Project Environment Consultant thanked for supporting the project,

this passenger funicuylar ropeway. :
Local people will get job opportunities. The saplings have been planted by
the Jivdani Devj Trust. The devotees from Mumbai come every day for the

made by the participant to installed the project at the earliest,

6) Shri Sunil Bajaj, Resident-Virar, Tal-Vasai, Dist Palghar:-
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7) ShriJay Desai, Resident — Virar, Tal-Vasai, Dist — Palghar:-

He informed that his name is Jay Desai and he is MBA student. He is young

and student and desires to raise views for Passenger Fenicular Ropeway. If more

_than 100 devotees are able to go for darshan by Rope Way than the stairs, it will
be beneficial to people.

We are aware that due to Covid-19, the tourism industry has come in
trouble. Due to this passenger funicular ropeway, the number of tourists will
increase. There are many sea shores at Vasal Virar area. Hence, local tourism
and income of local people will increase. The trust has carried very dedicated
work.

He informed that he is coming in the temple since childhood and his
grandfather used to take darshan upto the age of 90 years. Many engineering
students will like to come and study this project. Hence, this project should be
commissioned at the earliest for the convenience of the public. We support the

project.

8) Shri Jagdish Tare, Village is from Saphale Station.

Shri Jagdish Tare informed that Koli communities are habitants in our
village. They have faith on the Jivdani Devi. He said that he is coming here since
childhood. Without offering/breaking-the coconut in the name of Goddess, the
boats are not sent into the Sea. We see the temple while boating in the sea. We
have faith on the Goddess.

Shri Tare further informed that the development work carried by the Jivdani
Devi Trust is definitely praiseworthy.

We believe that the Goddess is blessing from thie mountain. In the days of
Corona, all the trustees were working very hard for the people. When the prepared
food was not getting at most places, trustees used to visit and donated the
prepared food. We Koli community salute Jivdani Devi Sanstha. At these gritical
days, each human being needs another human being. This Jivdani Devi Trust is
preserving humanity. We support the project. Best Luck‘to project.‘ o

9) Shri Naresh Jadhav, Resident — Nalasog,ara" Dist — Palghar:- ‘

Shri Naresh Jadhav said that he extends thanks to Maharashtra Pollution
Control Board, due to which we gathered here for the cause of environment. He
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informed that he stays in this area since last 35 years. The hilllmountains which
are now green, the credit goes to Bhiwandi Nijampur Municipal Corporation and
Vasai-Virar Municipal Corporation and Jivdani Devi Trust. The 1-2 crores of trees
were planted in the area. The Goddesses Jivdani is archaic and not only just
devotees from Vasai Virar and Nalasopara area, but from all over Maharashtra and
whole country are coming to take darshan. The work carried by the trustees is so
good, that the faith of devotees will not be disturbed. In the days of Covid-19, the
Trust has served prepared food and vegetables to nearly 70 lakh needy people.
This great humanitarian work will be appreciated in our country. Hence,
considering the feelings of the people, the passenger funicular ropeway project
should be sanctioned.
Project Consultant thanked for extending support.

10) Shri Sandip Sakharam Nadkar, Salnath Naqgar, Virar, Tal-Vasal, Dist-

Palghar:-

He said that now we are watching green mountains. The credits go to
Jivdani Devi Trust for their dedicated hard work. Also, in the days of Covid-19,
water and prepared food is served to all needy people. Today, the public hearing
is arranged for the commissioning of the Rope Way project. It will be very useful
to devotees. The local rickshawalls, flower and garland vendors will get job
opportunities. Hence, my request is to sanction the project at the earliest.

Project Environment Consultant thanked for the support.

11) Shri Dhanjay Zha, Resident -Virar, Tal - Vasai, Dist - Palghar :-

I stay here since last 22 years. | am from Bihar anwd came here for livelihood.
| observed the custom here that those who come to stay here, takes the darshan
of Jivdani Mata, The mountains which | have seen 22 years back have been totally
changed. It is not happened in one day, it is due to hard efforts taken since 26-25
years. |thanks to Jivdani Trust for it. Here 5-6 lakh people used to stay in small _
houses. Now they are staying in their flats. This is due to blessings of Jivdani
Mata pnly. The social work of Jivdani Trust makes all of us to stay here. We all

believe on the Jivdani Devi Trust.
He thanked to Project Consultant for giving informative presentation. He

remarked that though this Trust and place is known in Maharashtra, after inception
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of the project, it will be known throughout our country. Just as devotees throughout
India go to Mata Vaishanavi Devi, they will come here for darshan.

He said that | extend my thanks to Jivdani Trustee for taking in hand the
Rope way project. Due to this, the time for darshan of the devotees will be saved.
He informed that many people left the staying place, as they did not get food in the
days of Corona, but from Virar, nobody left as Trustees took tremendous efforts
for providing cooked food in the days of Corona to people in the area. The Trust
also donated cooked food, medicines and extended full security. | request
Maharashtra Pollution Control Board to sanction the Rope way project.

Environment Consultant thanked for the support.

12) Shri Shirish Krishna Raut, Resident — Virar, Tal — Vasali, Dist — Palghar:-

| am staying here since last 60 years. Since childhood, | am watching this
hillmountain. It was totally desert. There were not a single tree on the road. There
was a high road to the temple above. The devotees, people and other visitors
used to slip. Now the hill / mduntain ié converted into lush green cover. itis due
to tireless efforts of Jivdani Trust and Mahanagar Palika. This Rope way will be
beneficial to all people residing in the area. The time, money and unnecessary
trouble will be saved. There will not be any environment degradation due to this
passenger funicular ropeway. There will not be any smoke. The speakers here
already raised the suggestions. H‘ence. | request Public Hearing Committee to

sanction the project. =

Environment Consultant expressed thanks for the support.

13) Mrs. Kanchan Zha, Social Worker, Resident-Virar, Tal ~ Vasai, Dist -
Palghar:- : :

Mrs. Zha informed that in Maharashtra the Seople are well connected by
cultural relations. Many people do worship Goddess by Vrat / Vow. Just as
Mumbaikars do worship Mumbadevi, here at Virar we worship Jivdani Devi. ‘Due
to Rope Way, all the sections of society will be benefitted. As expressed earlier,
there are huge scope for tourism industries. The small children also can get
darshan after following security. There will boost to qur cultural .heritagés. We

support the project.

Environment Consultant expressed thanks for the support.

o #,
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14) Shri Vivek Madan Patil, Resident-Sopara Gaon, Dist-Palghar:-

I am local person. We came here since our childhood. In the young age,
we used to come by walk. But as the age is increasing, we middle aged people
require Rope Way.

Secondly, regarding Environment. It is understood that this project will run
on solar energy. It will be operated on electricity. Hence, there will not be any

B

smoke.
This project will be beneficial to the people. The people have to take rest at

2-3 places while going by stairs. After eating the biscuits, the people keep the

plastic covers and plastic bottles there only. The plastic pollution on the

hilllmountains will be avoided and the time will be saved, | personally appeal to

other Trusts to imitate the Trust of Jivdani Devi for the activities in social,

educational, medical and at emergency situation. It is observed by me that, there

is increase in the numbers of monkey. It shows the nourishment of nature,
Environment consultant thanked for the support.

16) Shri Chandrakant Shankar Katare Residnet-Virar, Tal - Vasai, Dist -
s e XNl ohankar Katare, Resid

Palghar:-

I have retired in 2011. Now | am carrying the work at Jivdani Goddess
Mountain. Since last year, | am extending the support to Jivdani Devi Trust as an
L

Environmentalist.
Since last year, | am working near the Funicular Systems. The 60 meters

green drive is carried at both sides. There will be fogging and drip system in two
stages. This project will bring happiest moments to all. Due to this project, old
persons, daughters and daughter-in-law, small children will get the darshan of the
Mata,

He further informed that he is submitting written suggestions. He read the
suggestions and objections which are as under:- /

a) The kitchen is used for preparation of Prasad for many thousand devotees
The domestic effluent/sewage is treated in Sewage Treatment Plant (STP),-
which is installed by the Trust and the treated domestic efﬂfxént]sewage is
reused for toilet and green belt development: :



b) | have seen the workings of the Trust very closely during the Corona period.

The Trust has donated cooked foods and vegetables to nearly 25 lakh needy
people. The whole Taluka is indebted for this generous act.

¢) | am staying at the foot of the goddess since last 50 years. | have written a
book on Jivadani Goddess as “Jivdani Gatha." It is in Marathi and in Hindi.
At that time, my wishes were mentioned in the book that when there will be
stoppage of sacrifice of animals, it will be golden day. Now, the Trust has

already banned the method of sacrificing the animals.

d) The Jivdani Hill/ Mountain is of black stone. Itis difficult challenge to sow the
tree. Now there are trees, which is of years, The trees have been kept alive.
The Environment Consultant thanks for giving support.

16) Shri Anupra singh, Resident - Virar, Tal ~ Vasal, Dist-Palghar-

| am from Uttar Pradesh and staying at Virar since last 17 years. We go to
take darshan of Jivdani Devi every Tuesday. Here in Public Hearing on
Environment, | am telling 2-3 examples how the Trust is carrying good work:-

a) For the protection and preservation of Environment, the green belt
development, tree plantation is carried. The Trust protects all the planted
trees and total forest area; _

b) The Trust has already bannne'd the use of plastic on the Jivdani Devi Mountain.

c) We support the project.

17) Shri Parag Kamble, Resident — Nalasopara, Dist — Palghar:-

| stay at Nalasopara. All the participants have expressed their suggestions.
The Jivdani Devi Trust is implementing various social welfare projects. My family
deity Renuka Devi is at Karnataka. But now | believe Jivdani as Family Deity and
take darshan at every year. ;

Last year my age-old mother and father cannot taken darshan.

Hence, | request to complete the project at the earliest, so that.my father
and mother can be b‘rought to take the dgrshan. On béhalf of.N"a'Iésopara, | request

to complete the project at the earliest.

M35
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18) Shri Gajendra Kayekar, Resident — Virar, Tal — Vasai, Dist - Palghar:-

| request Maharashtra Pollution Control Board to sanction this project at the
earliest. There is no word how the Jivdani Devi Trust has helped the needy and
poor people donated cooked food & medicines in the days of Corona. Due to this
project, local people will get the job opportunities. Hence, the Government should

give sanction at the earliest,

19) Shri Amol Chaudhari, Resident-Virar, Tal-Vasai, Dist ~ Palghar:-

| am from Bihar, but staying here since last 19 years. | have become
devotee of Jivdani Mata. In the days of lockdown, the Trust has provided cooked
food to more than 50-60 thousand. Also the doctors and ambulance are also
provided. Needy students have been provided books. Hence, those who want to
Oppose, may think first the social work of the Trust and then support. We support

the project,
Environment Consultant thanked for the support.

20) Shri L.N.Gosavi, Resident - Nalasopara, Dist ~ Palghar:-

Itis understood by me that QO% work of Funicular System is completed and
only 10% is remained. The JRdani Devi Trust do implement various social
programmed at various villages. The free medication is provided. | am from
Khandesh Region and came here in 1873. My whole life is spent at Vasai, Virar
and Nallasopara. | was Head Master at Secondary School. | here desires to inform
the participants that with blessings of Jivdani Mandir, this project will be completed.

21) Shri Balkrishna Shttety, Ranga Senior Citizen Sanstha, Virar, Tal-Vasai,
Dist - Palghar:- /

We are senior citizens and we have 360 members. It is very difficult to
seniors to climb by the stairs, Hence, we are not able.to take darshan. Hence,
MPCB should sanction the project at the earliest.

Wl s)
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22) Shri Prafulla Sane, Resident — Virar, Tal - Vasai, Dist - Palghar:-

When | was one year old, my parents came to Virar. | am watching the
Mandir since my childhood. Previously, there was very small temple. Afterwards
stairs were built. Then the rope way was prepared. Few last years back, the
population and devotees has increased tremendously. As per the need of the time,
the Trust has given various facilities. The facility of drinking water system is
definitely good.

The Trust is carrying various social welfare schemes. The medical help is
provided at rural areas by the Trust. This place is developed as pilgrim place. Now
the school is started and there are 3,000 students studying in the school. As
Mumbai and Thane districts are near, this area should be developed as Tourist
Spots. Hence, Rope Way is essential.

Hence, all members of Jivdani Trusts who have attended the meeting are
thanked and MPCB is requested to sanction the project.

Project Environment Consultant thanked for supporting the project.

Here Project Environment Consultant informed that in the meeting, all have
supported for the project. One objection is received for the technical reason.

Environment Public Hearing Committee here appealed all to raise any
views, suggestions or objections. There was no response in the meeting. At this
moment, Convener of the Public Hearing Committee informed that the
suggestions, objections raised durin‘é the meeting are noted and it will be included
in the minutes of the meeting.  The writing suggestions, objections, Final
Environment Impact Assessment Report and minutes of the meeting will be
submitted to an Expert Committee, Ministry of Environment, Forest & Climate
Change, Govt. of India, New Delhi. An Expert Committee will take further decision
accordingly.

Convener, Environment Public Hearing Committee thanked all local people
for attending the meeting and raising their views, suggestions, objections, project
officials and government officials and on behalf of Chairman of the Public Héaring
Committee declared that the meeting is completed. s

The meeting ended extending thanks to the Chair. 2

In the meeting 27 suggestions have been received.

B8)s)
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Total 26 suggestions are received for su

Pporting the project. One objection
i8 received for the technical reason. All the letters are enclosed herewith for

consideration.

() -
sl ] [ l! W -
(lshwar Thakare) (Dr. RaJendra Rajput)

Convener, : Member,
Environment Public Hearing Environment Public Hearing
Committee Committee
And And
Sub Regional Officer, Thane-2, Regional Officer, MPCB, Thane
MPCB, Thane

",

(Dr. Kitan Mahajan),
Chairman,
Environment Public Hearing Committee
And
Additional District Magistrate, Palghar,
District — Palghar
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GOVERNMENT OF INDIA Integrated Regional Office

Ground Floor, East Wing

: Pl a1 T4 Sierary Ract wamera New Secretariat Building
) MINISTRY OF ENVIRONMENT, FORESTS Civil Lines, Nagpur - 440001
i & CLIMATE CHANGE E-mail: apccfeentral-ngp-mef@gov.in ‘
C <%
F.No:EC-1087/RON/2019-NGP/ § 38Y Date: 31.07.2021

To,

The Director

Member Secretary

IA Division (Infra-2)

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan,

Aliganj, Jorbagh Road,

New Delhi-110003

Sub:  Sri Jivdani Mata Temple Ropeway Project by M/s. Damodar ropeways and
construction co.(pvt.) Itd. at Sri Jivdhani Temple Trust, Jivdhani Road, Virar (E), Tal-
Vasai, Dist-Thane, Maharashtra

Ref:
1. SEIAA, Government of Maharashtra letter no. SEAC-2008/CR.26/TC2 dated
17.09.2009
2. Ministry letter no. IA-3-3/29/2021-1A-11] dated 28.05.2021
Sir,

| am directed to invite your kind attention on the above subject and letter under
reference. Site inspection report of Sri Jivdani Mata Temple Ropeway Project at Sri Jivdhani
Temple, Jivdhani Road, Virar (E), Tal-Vasai, Dist-Thane, Maharashtra is enclosed herewith.
Site inspection has been carried out on 21.06.2021. The validity of EC granted by SEIAA,
Govt. of Maharashtra expired in September 2014. As there is no valid EC and the work of
mono cable pulsated fixed grip passe%ger ropeway was not completed, the
compliance status of the EC dated 17.09.2009 holds no significance.

During the site inspection, it was observed that the construction of funicular ropeway
system was completed. The system contains track of 400 meters with two funicular cars.
One Car goes up and one Car comes down. Both cross at one location. Steps have been
constructed on the side of the track to evacuate passengers in casfe of any emergency. The
track is over 35 pillars with height ranging from 30 cm to 11 meters. The installation of the
system is completed and trial runs were conducted. The operations of the system are yet to

be commenced. /
This issues with the approval of DDGF (Central), Regional Office, Nagpur. g [\A A~
% oy d VAN
Suresh Kumar Adapa
Scientist 'D’

Encl: as above



Copy to:
1. Additional Director (Monitoring Cell),

Ministry of Environment, Forest & Climate

Change, Indira Paryavaran Bhawan, Aliganj, Jorbagh Road, New Delhi-110003

2. The Secretary, Sri Jivdhani Temple Trust, Virar (East), Palghar %s\tr'{ct. M ha{?sht;a
AP
3

W W \u'ly‘
Suresh Kumar Adap
Scientist ‘D’
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Compliance status of conditions stipulated in environmentat clearance ranted for
opewa Project b M/

nstruction of Sri Jivdani Mata Temple Rop Vi i y Mis. Damodar ropeways
d, Virar (E).

co
and construction co.(pvt.) itd. at Sri Jivdhani Temple Trust, Jivdhani Roa
ranted b SEIAA

Tal-Vasai Dist-Thane Maharashtra Government of Maharashtra

vide le CR.26/1C2 dated 17.09.2009

e tterno.SEAC-ZOOBI
SEIAA, Government of Maharashtra granted Environmental Clearance (EC) for the

construction of ropeway project at Sri Jivdhani Mata Temple at Jivdhani Road, Virar (E), Tal-
Vasai, Dist-Thane, Maharashtra. EC has been granted to M/s. Damodar Ropeways and
Construction cO. (pvt.) itd. in 2009. Project proponent submitted that the ropeway work has
‘peen started after obtaining the EC. However the same has been stopped dué to proposed
change in technology. Project proponent decided to implement the “Funicular System
Technology” instead of approved “mono cable pu\sated fixed grip passenger ropeway" due
to safety provisions in the Funicular technology. The validity of Eb granted by SEIAA, Govt.
of Maharashtra expired in September 2014. As there {s no valid EC and the work of
mono cable pulsated fixed grip passenger ropeway Was not completed, the
compliance status of the EC dated 17.09.2009 holds no significance.
PP submitted that the work (Funicu\ar Ropeway) has been started as the project assumed
that the “Funicular Ropeway" does not fall under aerial ropeway category. Later on PP
submitted application to SEIAA, Government of Maharashtra for the environmental
clearance for the installation of Funicular Ropeway. SEIAA, Govt. of Maharashtra advised
the project proponent that the * General Condition is applicable for the project’ @s the project
falls within 4.4 kms of Tungareshwar Wildlife Sanctuary. Accordingly PP submitted the
application to Ministry vide letter dated 20.09.2019. The proposal Was considered by the
EAC in 45" EAC held from 17" to 18"October 2019 and Terms of Reference was granted
for the project vide letter dated 03.12.2019.
Site inspection of the project has been carried out on 21.06.2021. During the site inspection,
it was observed that the construction of funicular ropeway‘ system was completed. The
gystem contains track of 400 meters with two funicular cars. One Car goes up and one Car
comes down. Both cross at oneé location. Steps have been constructed on the side of the
track to evacuate passengers in case of any emergencyﬁ The track is over 35 pillars with
height ranging from 30 cm to 11 meters. The photographs are enclosed as Annexure-1.
PP submitted that previous contractor M/s. Damodar Ropeways and Construction cO. (pvt.)
ltd.did not submit any six monthly compliance reports till date after obtaining EC.
As per the information provided, PP sought clarification from Ropeway Adv'\so’ry Board of
public Works Department (PWD), Government of Maharashtra whether the “Funicular
Ropeway” falls under Aerial Ropeway Category. PWD vidé letter dated 30.11.2019 dlarified
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that Funicular Ropeway does not fall under the purview of Ropeway Advisory Board of
Public Works Department (PWD), Government of Maharashtra.

PP further submitted that necessary engineering standards for the safety of ropeway shall be
implemented.

Regional Office, MoEF, Bhopal diverted 1.95 ha. of forest land vide letter no. 8B/37/97-
FCW/982 dated 02.05.2000. However PP did not obtain the change in jand use permission
in view of the change of technology from “mono cable pulsated fixed grip passenger
ropeway" to “Funicular Ropeway" .CopY is enclosed as Annexure-2.

MPCB granted consent 1o establish  for the project vide letter no. Format
1.0/BO/JD(WPC)/UAN-0000083713/CE/CC dated 08.07.2020.

Green belt has been developed in the surrounding areas of the ropeway. As informed,
temple trust is upgrading the nearby degraded forest area in consultation with State Forest
Department. 2 Lakh saplings have peen planted in the area since 2005.

One Organic Waste Composter (OWC) has peen installed at the project. STP of 185 cMD
has been installed.

{x‘ §wrl‘\\(’{’QA
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Annexure -1
Photographs of the Project . -
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GOVERNMENT OF INDIA Regional Office, Western Region

qafater g¥ an wyrsn E-3/240, 31 wT0AY Arera Colony

MINISTRY OF ENVIRONMENT & FORESTS W1qr@ Bhopal-462016 (w.9.) M. P,

qTT/Telegram : CENTFOREST
gIWIg/Phone : 566525, 563102

No. 8B/37/97-FCW/ 982. ‘Dated 65496, 5650340

To, Tele Fax : 0755-563102
The Principal Secretary, 1)‘2" 2.8 240
Government of Maharashtra,

Revenue and Forest Department,
Mantralaya,
MUMBA

Sub: Diversion of 1.95 ha. of forest land for renovation of S8hr:

Jivoani Devi Temple and its allied construction under Shahpw
Forest Division in Thane district.

Ret: L. This office letter No. 8B/37/97-FCW/1513, dated 15.7.1999.
2. State Government's letter Mo.FLD-1299/CR-116/F-10 dated
13.3.2000.
Bivr, -

I am to invite a reference to your letter No.FLD-1299/CR~11s.'7-1¢

dated 12.3.1997 on the above mentioned subject seexing prior approva.

of the Central Government under section 2 of the Forest (Conservation:
Act, 1980.

The Central Government vide this office letter (1) reverred above
had agreed in principle for diversion of the above torest land for tne
Aurpose mentioned, subject to the fulfilment of cordition Noa. 2(b),(c)
S and 6 (a) stipulated therein.

The State Government vide letter {(2) referred above have reportec
compliance on the fulfilment of the said conditions,

Therefore, the lUndersignec hereby conveys ths formal approval ot
the Central Government under section 2 of the Forest (Conservation)
Act. 1980 for diversion of 1.95 ha. of forest lanc for renovation of
Shri Jivdani Devi Temple and its allied constriction in Thane district
subject to the following terms and conditions:-

(1) The legal status of the forest land shall remain uncranged.

(Z) Compensatory atforestation shall be raised over 1.9% ha. non
forest land within two years irom the date of lssue of this order
on survey No. 217/, 217/49 at Village Veluk (Thahe) at the cost

of the Shri Jivdani Devi Temple Trust. This non fors: lang shali
be notified as RF/PF,

(3) Ar least 50D ha. cegracsd forest Acg3 arounc the Tanple site
(village Virser comptt, Mo, 1132, 1177, 1134 & 1139 etc,) will ©be
rehabilitated threough Joint Forest Management as envisageo in
the State Government's resolution on tre sudject as per the

microplan approved by the committee headed by the Conservator of
Forests, Thane.
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(4)y The Trust has already daoow;ted Ra . 5,00 Lakhs a% Forast Deposit
with the Exvzaxmn@l Forast pfticer. Thane. Trust will deposit
anothar Re. 2% .00 Lakhs i 5-6 annual xnstalmenti in accrovdance
with the prc:ectinﬂa made 1N the plan. pank Guarantee furnished
by the S Trust wil) ramoin 10 the custody ot pivisional Foranst

(fficer., Thane and ronewod every year for the remaining amount
till all t.he 1nstalmenta are depmsxtcd.

(D) Entire amount ot Rs. Q.00 Lakhs deposxted with the vaisxona&
Forest ptticer, Thane &% vForest peposit” will he released 1N
inmtalmantg to the Euecutive fpody of the fForest frotection
Committee of the village directly. The Enecutive Hody Wi
ragularly submi t account to the va;sxonal Forest pfticer, Thane

as per his dxrwct;onq.

(&) Proper wtilisation nt funds and 1mplem@ntatxon O W GPTARGE wid!
be superviwed by a committee comprieing Lhe DFO and
reprasentativos of the Trust and villag®e Protwction Committee.

(71 Forest protection Commy ttec will e rﬂﬂnmnﬂ;ble tor Lhe
prntactton of the entire S00 ha.(apn.) torest yand wnder

cmmpaerwnt No. 1132 L1335, 1154 and 1155 etc. agarnst fire,
gra=ing ancl 11licrat fellinag etc. and will share the
prmduce/xncam@ an admsﬁsxb\n under Joint Farest Management

Regolution of Maharashtra for the area under the control o4
Maharaahtra fForest nepartment and as per the polacy ot tne For -
Devm!opment Cnrporatxon. Maharashtra for the toroat arca Wi
the control of the Corporatione.

(8) Trust will promote awareness among the devotees for the
development and protect;an ot forests.

(9y The forest 1and shall not pe used {for any purpose other than that
specif;ed an the pro;act propcsal.

(18) P < b ecargdtion. %?arh ¢re State Bovcrnneqt may gtipulate.

yours famthfully.
-
(Db Gharma)
Dy . ronservator ol Forests (Central)

Copy tot~
L. The Pirector
paryavaran pihawan . (.G.0. Complets Lody Roa

(FL 1 Minanblry of ﬁnv;ronmﬂnt and forests,
O o Niw el e
Government of

o The Cmnaervator ‘ot Forests and Nadal pfficers
Maharashira. O/o the FCCF . Nagpur.
b The Dy.ﬁmnﬂvrvatnr of Foreatss Thane forest Pivieion, Tha

% Shri Jivdani Devi tompie Trust. virar East. thane, Dastrict o -

5. Order 1il®: :é”(\/
7
- j (D." -'\cﬁ’\r‘t‘“%p)

DY . Consurvator of Foreﬁés lCentrab)

S——— S =
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GOVERNMENT OF INDIA ~£\F6~ X ?( o %ﬁumtzﬁm, qlean &

f grond Ree, Westarn Rogion
MINISTRY ?;;: S é‘“géiggf E'}( . AT FratHY Arcra Colony
ENVIRONMENT & F TITIE Bhopat 462016 (R, %) M. T
arg[Telegram : CENTFOREST

No.t BB/37/97-FCW/ (513 I RS, 363054
Dated: . 7/ /45%3%96, 565054

Tele Fax ¢ 0755-563102

]

To,
The Principal Becretary (Forests),
Govt. of Maharashtra,
Revenue and Forest Department,
Mantralaya,
Mumbal - 400032.

Sub:e gﬁversign qf 1.9% ha. of forect land for cio.ation of
ri Jivdani bevi Temnple and its alied conztlrustion under
Thane Forest Division in Thane district.

Sir,
] am directed to invite a refrrence to ;
g f o - your letter HNo,
FLDf12?9/CR~116/F~1Q dated ©2.7.1999 on the sbove mentioned
subject weeking prior approval of the Central Goverament under
section 2 of the Forest (Conservation) Act, 196€.

After careful congideration of the proposal of the 8tlace
Government, the undersigned on behalf af the Central fGovernment,
hereby agrees 1n principle for diversidn of 1.99% ha. of forest
land for renovation of Shri Jivdani Devi Temple and its alied
construction including ingtallation of vopegway urnder Thane Forest
Division in Thane distFictsubject to the ¥8T1owing conditionss-

w5 The legal status of the forest land shall remain unchanged.,
‘&

2(a) Compensatory afforestation shail be raised over 1.99% ha non-
forest land under survey NO. 21773, 217/4 at vill. Veluk
(Thane) at the cost of the Shri Jivdani Temple Trust. This

non-foresgt land ghall be notified as RF/PF .

P
ivalent non-forest land shall be

Transfer and mutation of equ
Forgst Department.

done in favour of the Gtate

Cost of raising compensatory afforestation will be
daposited by the Trust in advance with the State Forest

Department as per the currant wasge rates.

At least 500 ha. dagraded forest ared around tEE Temple site
(village Virar comptt,No.llB?, 1133, 1134 & 11%5 etc.) wi}{
be rehabilitated, through Joint Forest Ménggmmnnt “??
envisaged in the ©State Gover§pent’s r@501g?lqp on the

subject. contd.... 2.
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Microplan for the rehabilitation works will be prepared
indicating clearly the reﬂpunsibilireu to be discharged LY
the three agencies namely the Trrust . the Forest Frotection
Committet of the village and the Forest Dopartment. The
payment schedule, flow of funds etc. will also be gpecified

in the plan.

The microplan will be approved by a Committee headed by the
conuerned Conservator of Farests amgd copy af rhis plan will

pe sent toO this office for record.

The Trust will pay Ks.S lakhs initially 5, gpive & bank
guarantee for another Re. 29 Lakhs which w1l be paid 1In
annual inﬁtatments in 8 - & years® period in accordance with

the prnjactioﬁs made in the microplan.

This amount will be dapositud with the pivigional Forast
officer as “Forest Deposites” and will be released 1o
installmants to the Envcubive pody of the Faoreet Protection
Commi ttee of the village directly. The Execulive Body will
submit the account to the pivisional Forest (fficar as per

hig directions.

Proper utilisation oj*funds and implemwntmtimu of programme
will be sqpervined by a comni ttee conprising the DFUO anc
rapreaentativaa of the Trust and Villaue Protectior

pommittea.

Forest protewction Committee will be responsihie t+br th

prote:tion ot Lhe entire 9S00 ha (app-) forest land unde
compartment No.1132, 1133, 1L & 1135 etc. aganst fire
grazing and illicit falling <etc. and will share th

o Managamen

produce/income as admissible under Joint For
Resolution of maharashtra tor the aresé under the
Maharashtra Forest pepar tment and as. per the polj
Forest Devalopment Corporation. Maharashtra far

araa under the control of the Corporation. A

y
Trust will promote awarencss among the deve Ri{4

devalopment and protectian of,forests.

The forest 1and ghall not be used for any purﬁn%;;
that specifimd in the brojwct proposal . -

Any nther condition which State Govt. may st‘pulake}

Lo bel e mnn ™
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After receipt of the compli&nce repaort on the ful filment of
the condition No. 2(b),(C) 9 and &(a) from the State Government
formal approval will be issued in this regard under section 2 ot
the Forest (Conservation) fct, 1780. :

The order for diversion of forest land tO trust Lhould not
pe issued by the Gtate GovernmEnt till formal appraval order 1i®
jssued by this office.

Yours ¢aithfully,

sd|~
{ S.P. vyadav )
Dy Conservator of Forests (Central)
Regional pffice, phopal

Copy to -

i. The pDirector (FC)» Ministry of gnvironment and Forests,
paryavaran Bhawan, CcGQ Complex, Lodi Road, New Delhi - 110
203.

2 The Conservator of Forests and Nodal pfficer, D/o p.C.L.F&
Maharashtra Btate, Forest Departmant, Jaika guilding, civil
Lines, Nagpur
’Q.
3. The Dy.COﬂserVator of Forests, Thane Forest D}vlaion,
Thane. .

/6. ghri Jivdani pevi Temple Trust, Virar gast, Thane,

Dist.Thana.
gﬁéﬁﬁsw,prder file. d;’,?g 399
o . ‘&‘ “\: i , v
Fﬁ?ﬁﬁ* “&C’;‘ ( 8.P. Yadav )

k>

Dy Conservator of Farests (Central)
Regional pffice, Bhopal
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